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STATE GOVERNMENT OF JHARKHAND 

 

Compliance Report of Hon’ble NGT’s Orders of July 22, 2019 

Original Application No. 453 of 2013 

And 

Original Application No. 111 of 2014 

And 

Original Application No. 113 of 2014 

 

I, Ashutosh Prasad, son of Late Madan Prasad, aged about 59 years, R/O- 

Astha Regency, Post- Hethal, P.S.- Sukhdeo Nagar, Dist.- Ranchi, State- 

Jharkhand do hereby solemnly affirm and state as under:  

That I am posted as Additional Director, Mines (HQ), Directorate of Mines, 

Department of Mines and Geology, Government of Jharkhand and as such I am 

well aware of the facts and circumstances and duly authorized to file the 

compliance report as directed vide Hon’ble Tribunal’s order dated 22.07.2019.  

 

(1). The direction given by Hon'ble National Green Tribunal, New Delhi order 

dated 22.07.2019 in O.A No. 453/2013, 111/2014 & 113/2014 is as under:- 

 " Since almost one year has passed after the directions issued by this 

Tribunal, we now expect that the Chief Secretary of the State to oversee and 

particularly ensure setting up of fencing with barbed wires, retaining wall and 

other steps, including those mentioned in Para 3 of the report as follows :- 

  "3. ................. works like coir matting in dump area, barbed wire and  

trench fencing, construction of check dams, erection of display boards,                   

retaining wall, plantation and medical check-ups. The total financial outlay of 

all works that were provided for was Rupees 13.45 crore (Annexure-III). The 

Detailed Project was sent by the Department of Forest to Department of Mines 

on 01.01.2019.   

(2). As informed to the Hon'ble Tribunal in the affidavit dated 30.04.2019, a 

committee under chairmanship of Divisional Commissioner, Kolhan was notified 

on 29.04.2019 for implementation of DPR. Notification dated 29.04.2019 is 

annexed and marked as Annexure-I.   

(3).   Committee constituted under chairmanship of Divisional Commissioner, 

Kolhan convened its first meeting on 14.06.2019 for implementation of DPR by 

classifying them into actionable jobs and fixed the responsibility of the different 
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department (copy of proceeding of meeting under chairmanship of Divisional 

Commissioner, Kolhan dated 14.06.2019 is annexed and marked as Annexure-II).  

(4). For execution of different works as mentioned in the DPR, Divisional 

Commissioner, Kolhan Sought approval of the Government on following vide letter 

no. 851, dated-28.06.2019. (Copy of the same is annexed and marked as 

Annexure-III). 

 " To expedite the execution process of rehabilitation and reclamation works 

and hence, comply with the directions given by Hon'ble National Green Tribunal, it 

was decided in the meeting that at present, cost for execution of DPR shall be made 

available from District Mineral Foundation Trust (DMFT). Later, the same cost shall 

be recovered and reimbursed to DMFT from the organization/ agency concerned as 

directed by Hon'ble National Green Tribunal.  

  Approval of Govt. on the same is solicited." 

(5). The clarification/ instruction with respect to use of DMFT fund for 

implementation of DPR and recovery/ reimbursement etc. was sent vide letter no.- 

1427 dated 28.08.2019 to Divisional Commissioner, Kolhan. (Copy of the same is 

annexed and marked as Annexure-IV). 

 In the afore mentioned letter it is also mentioned that Mines Department 

does not have expertise for Coir matting and Soil Capping in the dump area and 

Mines Department is also not Works Department, hence work can be assigned to 

other competent department/ agency having expertise for the same.   

(6). The following projects have been approved under DMFT as communicated 

vide letter no. 471 dated 22.10.2019 of Deputy Development Commissioner cum 

Member Secretary, DMFT, Chaibasa, West Singhbhum and SOF prepared by 

District Magistrate cum Deputy Commissioner, Chaibasa communicated vide 

letter no.- 3051 dated 24.10.2019:  

• Coir Matting in dump area 

• Soil Capping in dump area  

• Barbed wire fencing with R.C.C. around pole around raiyati land where 

asbestos dump deposited (2.6 km)  

• Repairing of approach road (Murram road) including culverts, causeways 

etc.  

• Trench fencing along forest boundary  

• Display of Boards  



3 
 

• Plantation in degraded forest in the vicinity  

• Seed sowing with earth/ dung balls  

• Seed spreading in dump area  

• Health checkups for 129 inhabitants in association with “Johar Sanstha” 

• Guard wall along dump area (Administrative sanction shall be granted after 

approval from the Competent Authority since the project cost is being INR 

9.0 crores)  

Apart from DMFT following projects have been taken up for the wellness of the 

inhabitants under other schemes:     

• Health Centre, Bada Lagiya Panchayat near abandon asbestos mines is 

being upgraded to Health Wellness Centre by Department of Health at a 

cost of INR 6.0 Lakhs.  

• With refence to the Health Wellness Centre being upgraded through BRGF 

account, four additional rooms are being constructed at a cost of INR 13 

Lakhs so that 12- 14 health staffs can stay there, and Health Wellness 

Centre is managed properly and smoothly.  

• Dug- dugri (drum) was played among the residents in HO language (Local 

language) for awareness and objection complaints if any they have.  

• District administration had received 351 complaints application regarding 

various issues of the villagers. Those issues are being readdressed.  

• Health camps were organized for 03 days in adjacent 03 villages and Health 

check- ups was conducted for 298 persons.  

Letter no. 471, dated 22.10.2019 of Deputy Development Commissioner cum 

Member Secretary, DMFT, Chaibasa, West Singhbhum is annexed and marked as 

Annexure-V. 

(7). For the compliance of the order passed by Hon’ble NGT in O.A. No. 453/ 

2013, on 22.07.2019 a meeting was convened on 24.10.2019 under the 

Chairmanship of Chief Secretary, Government of Jharkhand to review the 

progress made in execution of DPR and other programs. Following decisions were 

taken in that meeting:  

1. For the speedy implementation and supervision of the scheme sanctioned 

for the Reclamation and Rehabilitation of RORO abandoned asbestos mines 

a committee is to be constituted under the Chairmanship of Deputy 

Commissioner, West Singhbhum in which Divisional Forest Officer, 
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Chaibasa forest division and District Mining Officer, Chaibasa will be the 

member.  

2. In compliance of the order passed in aforementioned O.A. by Hon’ble NGT 

on 14/08/2018, Jharkhand State Pollution Control Board (JSPCB) is to 

make an assessment on environmental damage and submit a report on 

assessment of environmental compensation to Department of Mines & 

Geology so that the same can be recovered from the then lease holder.  

3. All works mentioned in the DPR to be carried out at the earliest except 

construction of Retaining toe Wall. The necessity of construction of 

Retaining toe Wall shall be re- visited specially keeping in mind the other 

alternatives available.  

4. District Administration has received 351 complain applications regarding 

various issues from the environmentally affected people of RORO 

abandoned asbestos mines and issues are being redressed. Deputy 

Commissioner, West Singhbhum has been directed to dispose the 

applications in the light of NGT orders in aforementioned O.A.  

From the perusal of the aforementioned action taken by the Govt. of Jharkhand it 

may be seen that Govt. of Jharkhand is committed to ensure that full compliance 

of the directions of Hon’ble NGT passed in O.A. No. 453/ 2013, 111/ 2014 & 113/ 

2014 is achieved within the shortest possible time.  
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